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CENTRAL Al)\.~I NISTRr\T IVE TRIBUNl\L 
r. LlA~BAD BENCH 

ALIA~PnD • 
~*****it+**ll-*******"******~~~~~M 

QpEN COJRT 

Alla ha ba d this the 13 day of December 1996 . 

Ori gina l application No . 226 of 1996. 

Hon•b le Mr. D.S . Baweja , AM 

Union of Indi a t hrough (i) General ManagEr , 
Northern Railway, New Delni ( 2) D .R .M., ' 
N. Ra ilway, Allahaba d a nd (3) D.P.O., 
N. Ra ilway , Al laha ba d a nd (41 Stat ion 
Super int e nde nt Kanpur N. Ra i vJay . 

•.••• Kppli ca nts. 

Versus 

l. Sa t is h Cha nd Jha, S/o Ba ijnath Jha, 
"'laiting Room Bearer t hrough Sri B.P . 
pandey, R/o 106/371, Heerga nj, Knapur. 

2. The prescribed Aut hority under the 
p.ayment of Wages Act 1936 at Kanpur . 

• • • • Respondents . 

C/R Sri R.P . S ingh 

Q B, .Q _g !1 (OAAL) 

Hon'ble Mr. D.S. Bawejd, Alv\ 

This applicat i on has been filed praying for 

setting aside the order dat e d 13.8 .95 passed by the 

pres cribed Authority under the payme nt of Wage s 1-\ct in 

P.W. cas e No . 848/89. 

2. The r espondent No. l in the 

ha d filed a case P.W. 848/ 89 be f ore the 

prese nt applicati on 

Prescribed 

Aut hority under payme nt of Wa ges '""ct wit h regard to non 

payment of overtime covering the period from 1 4.l0 .86 to 

31.3.89. Vide order dated 30.8.96 the PrescribEd huthority 

owo rded payment of Rs . 34,236/- with a compensat i on of 

Rs . 68,472/- to the pres e nt respondent No. l. This oppli-

cati on has been filed dgd~nst this 
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3. This app licati o n has been filed direct ly 

before the Tr~buna l wi t hout a vdiling t~ remedy of 

appea l in the Distri ct Court. The a:ztter v-1ith regard to h 

j ur~dict i on of the Tribun~ l i n the (,)natter of the ~f,_ 
~ '- '(_ Au. ~,. f ,,~ C/Wl,uf ~ 

9¥- tne ~ayment of Wages Aut hority has been decided by 
I\ 

the Hon'ble Supreme Court in the judgemerrt of K.P. Gupta 

Vs. Controller Printing and St atio nery AIR 1996 SC 400. 

As p er this judgeme rrtJ the Tribuna l has no jurisdict ion 

to enter ta in the application aga inst the awa rd of Prescribed 

Authority without a vaili~ t he a l ternat i ve remedy of appeal 

as provided uncer Section 17 of Pa yment of \Vag es Act. 

I n vi ew of this the pre s ent app li cati o n i s not ma int ainable 
) 

bef or e the Tribuna l and is dismissqd accordi ng l y . The 

app l i ca nt i f so advi s ed may file a n d p pea l in the appro­

priate Court under the payme nt of Wages Act. 

4. Vi de order dated 1 6 .2.88 stay wa s grd nted 
J 

aga i ns t the imp l eme nt ation of the order of Pres cribed 

Authority. In viE-W of the a bove , the sa id stay is a lso 

va cc1t ed . 
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